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Open Court. 

IN 'lHE CEN'IRAL ADMINIS'1RAT1VE 'IRIBUNAL, ALLAHABAD BENCH, 

ALLAHABAD • 
• • • • 

Original ~ppl:l.c ation No. 741 of 2000 

this the 17th day of May12002. 

HOi.'\f 'BL"E MS. MEmA CHHIBB~, MEMB'ER(J) 

Raj Kumar Banafar, s/o late Ran swaroop Banaf al, R/o 

Bang la No~ 70/3 Bank Roa:J, Agra. 

~plicant. 

By Advo:ate : Sri K.P.Singh. 

versus. 

1• Union of India through the s~retary, Ministry of 

Defence, New Delh 1. 

2. The Commandant, 509, Army Base Workshop, Agra. 

Re::ponaents. 

By Advocate : Sri P'. Mathur. 

0 R D E R · ( OOAL) 

By this O.A., tha cpplicant has challenge::!. the order 

dated 7.12.98 vhereby the applicant has beE!'l informed 

by four line of the order that the case of the appl:Lcant 

has been considered by the Board of Officers and they have 

found not fit the case of the appl:lcant for grant of 

appo 1ntment on compassionate grounds. The applicant has 

srught dire:::tions to the respondents to appoint 'the applicant 

as per his qualification am siitability of job at an early 

date on compassionate grounds according to law after 

setting aside the order dated 7.12.98,or any other dir~tion 

~ ich this '1r ibunal may deem fit and prOper in the c it'cum­ 

stances of the case. 

.. 
2• Witl:nlt going Wofue other details of the matter, 

I am satisfied that the order passed by the respondents 
~ assigned 

are not sustainable in law as neith~ny reason\ :for 

~ 
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rejecting the case of the appl1cant, nor it can be said 

to be a sp-eaking and detailed order. The law in th is 

regard is well settled that the court cannot give any 

direction to the respondents to appoint any-one on 

compassionate grounds,and has only a r~~~ideration, 

blt the c~_nsideration of the appl:lcationt\_ ~ due application 

of mind. : ._Any order \<h ich has been passed in a t: sterea.t:ype 
0.. • io and in me:!hanical manner itself shows non-appl1eat n of 

mind and can be termed as arbitrary. Therefore, this o.A. 
is allowed by c:pash ing the order dated 7.].2.98. However, 

the matter is remitted back to the respondents to consider 

the case of the applicant in the light of the representation 

and pass a reasoned and speaking order within a period 

of three mcnths from the date of cormru.n~~ this 

order under intimation to the applicant. ~ \oOllld be -e, 

liberty to the applicant to challenge ttie same if he still.~ 

aggr ievej_ with the above dee ision. There shall be no order 

as to co sts·;~ 

MEMBER(J) 

GIRISH/.:. 
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